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SHRI ATAL BIHARI VAJPAYEE :

The senior Minister is not in the House
to answer this Calling Attention,

Mr. SPAKER : She is in the hospital.

SHRI ATAL BIHARI] VAJPAYEE :
Then, why . not postpon it ? I do not
mean any disrespect to the junijor
Minister, but I do not th'nk, he will be
in a position to do justice. Health
Minister is not here; even the senior
Minister of Education is not here.

Mr. SPEAKER : Let us see; if we are
not satisfied, we will have it again.

st AT AW ;o mEae "y,
TAF! 3T %1 qAlar F1 @I T@AT
arfgr | ®ifanr gima &Y wafaus
FAT T ATTAT 7

wege WA : YA ag Ag @)
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1 ;ion‘t differentiate between man and
man.

ot RATW A gAY AT
TTATT EIar & | SIS HIGFT FIHTT

ARG

WA AErEq : AHY a@ A g
a¥l 79 93T F gaey §

I don’t treat them as Ministers, [
treat them as Members,

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON): Sir, does
the Hon. Member want reply or go
by status ?

off AAITW aIE: ¥ FfavT Yy

wifew & 98 91 AF7 )

WeqW WEIRA AT FA & 1 & Q)
ST F3ar a1 g 7 feedr fafacay
g1 |

oft gAITw QI W HY g, ¥
ZAX &4 AL 8 |

12-17 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOTANCE

NEED FOR ABOLITION OF CAPITATION
FEE FOR ADMISSION TO EDUCATIONAL
INSTITUTIONS

st gfedm agrge (TMeaEgY) o f
ufgsadia «re Aged & farafafaa
faga F7 i< frer AT @epfa qur
gurer Fearm w4 &1 eqrq faemar g
gz greiar s@EfF 3 390 ak &

oF qFT5T 31—
«fgrerr geqrAl § sqT & fag sfy
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THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND WELFARE (SHRI P.K.
THUNGON) : Mr. Speaker, Sir, the
Government are aware that the charging
of large sums of money in the form of
donation or capitation fee for admission
of students in institutions of higher lear-
ning has been in existence largaly in the
field of engineering in the States of
Karnataka, Andhra Pradesh and Bihar,
There are a number of private engineer-
ing colleges and technical institutions in
these States which adopt this unlesiradle
practice.

The Government of India arc totally
opposed to the charging of capita ion fee
or of donations for the purposes of adm-
ission to an educational instijution, The
Government are of the view that admi-
ssion to all institutions of higher learning
should be made strictly on merit, with
suitable reservation as prescribed by law
for protecting the interests of the weaker
sections of the community. The G ove-
rnment consider that the wuse of large
sums of money for securing admiss:on
in any institution violates the principle
of offering equal opportunity to eligible
candidates,

The Prime Minister wrote a letter to
all the Chief Ministers in April, 1981
condemning the charging of cap’tation
fees for admission of students and spec-
ifically requesting the Chief Ministers
to put an end to this pernicious practice.
Later, in her inaugural address to the
State Education Ministers’ Conference in
June, 1981. she aga'n dep'ored the pract-
ice of charging capitation fees. Fllowing
this, the then Education Minister wrote
letters to the Chief Ministers and the
Ministers of Education of all the States,
requesting them to take immediate action
to put a stop to the practice of charging
capitiation fee by engineering colleges.

Most of the States which do not
have any institution in their territory
charging capitation fee have responded
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favourably by welcoming the initiative of
the Central Government in trying to
stop the charging of capitation fee. The
response of the above three States which
have institut'ons which charge capitation
fee also been favourable but have not
yet been able to stop this practice due to
certain legal and other difficulties. They
are, however, making efforts to get over
these difficulties. The Governmnent of
Andhra Pradesh has recenily promulga-
ted an Ordinance to ban the charging of
capitation fees. The Ord‘nance is being
replacead by a Bill wh'ch has already
bcen passed by the State Assembly. The
Government of Karnataka are taking
legal steps to get on with the implement-
ation of their plan of progressively
abolishing the charging of capitation fees
over a period of five years. The Govern-
ment of Bihar is proceeding ahead to make
arrangements for the inspection of the
concerned institutions with a view to close
down some of them, wherever necessary
or to seek recognition of the remain-
ing from the All India Council for Techni-
cal Education to ensuie their functioning
and deve'opment in accordance with the
prestribed standards.

The Central Government in seized
of the problem and the urgent need for
abolition of capitation fees for admission
in educational institutions. In pursuance
of the recommendations of the All India
Council for Technical Education, the
Central Government also propose to
bring in suitable legislation in Parliament
to prevent changing of capitation fees.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi) : Not a word about medical
colieges.

ot T famra qream (grsige) ¢
6 wEd, 1982 &Y feaz 3@ & fyad
sfradt dvar ta o & Far a1 e ag
ar 859 &1 AIHAT & )

Mr SPEAKER : Mr Minister, this is
about educational institutions. What is
the difference between a medical college

and other educational institutions ? Are
they not educational institutions ?
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SHRI P.K. THUNGON : Here, we
have mentioned about educational insti-
tutions; and we are dealing with those
institutions which are under this Ministry.
About institutions which are under the
control of the He:lth Ministry, though
the pattern is almost the same, we do not
deal with them., That is why ..,

Mr. SPEAKER : So, you will not be
able to take charge of that file.

O RT P.K. THUNGON : So far as
medical education is concerned, it is
dealt with by the Health Ministry. 'So,
I have not mentioned it. But the pattern
is almost the same.

SHRI HARIKESH BAHDUR : Let us
discuss engineering education.

«ft Trafasrg araa g feesaa
FIar AfTU, F7 gog 9T & FI9N )

Mr. SPEAKER : Then we shall have
to have another Calling Attention about
medical colleges.

st et fagrdt arwday : oo fada
z f& Q91 797 wgT § 3qfeqa @1
wifgn M w97-m9q favg F1 g
avg ¥ faatg £7

HEAN WA : T Al FI T
FTEFT E |

st waw fagrdr arsat @ Qa7 ag
2Ya =ifgw | ag 9w sarger fig-
greafafadt & fagra & wwTax
SEC

SHRI P.K. THUNGON : The pattern
is the same, and the hon. Members can
get certain information, as they have
already got from out side. And about
the medical. ..

Mr. SPEAKER : What is the difficulty
if we take it up on a later date ? we
will ask the Health Minister also to be
here. We will now postpone it.

(Interruptions)

Mr, SPEAKER : We will takeup 377
later on, because  that list is not yet

ready. Now we will get on with  the
discussion on the Demands.

(Interruptions)

12-24 hrs.

DEMANDS FOR GRAMTS,
1983-84-CONTD.

MINISTRY OF ENERGY-CONTD,

Mr. SPEAKER : Now Mr. Girdharilal
Vyas, Is he not on his legs ? This is
unth’'nkable. Next is Mr. Raghunath
Singh Verma.

it xgarq fag awi (d9gd)
QAT A=A AT, ¥ gay gy
AI9FT g7A977 AT § R wOA gk
gAst a¥ atad &1 7167 faar & 1 71
At 2 fawat a1 91 #1 afsq & faqr
AwEF! Ag & gFAr g1 FAT @Y
gAIR T & fasrg 1 Oz &

12-24 hrs.

(Mr. DEPUTY.SPEAKER N THE
CHAIR)

Fat & geg =Na qIAy, F1aar, 97
AT i ez ;T f-amia It §
guik 3 § ge7 w7 & T afdd &
qar £33 & fau fasat o g« &
& 1919 A G- zgadw 99 W@
g T =@ Frwe adf &1 g oy aAd¥
qrdY T HIF FT G TAT AT AT
Fa & facg wifz ga & s §
gy & 1wt ag samaEar &
qrug & ot Gzfas qraTgred aamr
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# 220 Awrare F gFfaz WX Sta



